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PAG WH YU 3- 84/2017/1/a (60) : asa weer or ue fae ® f 
mayer de fra, 2006 4 Presta sieht worra # af werent far aera 
Foy TITY, 

saga, waves te afStras, 2002 (RAI 20, WA 2002) FH eT 74 
art weet viferel or warr ¥ ond By, Weer GRO, vader, wads ae Paw, 
2006 3 Preifere oy wien echt 8, aA 

_: ated + 

wat Prat 4, fram 36 4, vaPtea @) % ws () ow 
PerfeRad wes aferentia fear wig, sree — 

“(T) af& as eremeonran aft fret 625 ats wad ar wae are sera gta 
Tele ats Boa. a oes afte ae ana wet or apf a— 

(1) Ard ART ot isa, fort ad at velo are & fae wad err eg ax H 
RT LH hte ATA GT 06 UNA wr ar SES Eh yay aT, 

@ fart at & ard are } yerr veda Rat & Ae shear ax Ft arate wa 
ay & 30 ard at a sae a ak ga are BH ay vig oe BH wen ae 
A S06 aa ot sad ys aN He |” 

2. ue afta Raie 2212119. @ merase Set 
see neo ae 
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1366 yeaa Usa, feat 22 fears 2017 
  

PIG UH VU 3-RA/ 2017 /1/ 74 Moret, PATH 22/12/2017 

| ara & dra o aqeda s48 SB WIS (GB) S arpa A FA seg 

A aA HAH UH V 3—RA/2017/1/ Gi (160), feria 22112) 2017 a 
SATOH orgaTe are S sR S LagETAT HEART Fa AT 

meat Usa Ha a ae aT 
Re WM, sIaraa. 

Bhopal the 22nd December 2017 

F A3- 34 / 2014/1/V ({60 ): Whereas, the State Government considers that the following 

amendment in the Madhya Pradesh Vat Rules, 2006 should be made at once without previous 

publication in the official Gazatte; : 

Now, therefore, in exercise of the powers conferred by Section 71 of the Madhya Pradesh © 

Vat Act, 2002 (No. 20 of 2002), the State Governement, hereby, makes the following amendment 

in the Madhya F Pradesh Vat Rules, 2006, namely-— . 

AMENDMENT 

. In the said rales, for clause () of sub rule 2) of rule, 36, the following clause shall be 

substitued :- a 

"“c) ‘If he is liable to pay tax ordinarily of rupees 6. 25 crores per quarter or above, or rupees 

twenty five crores per annum or above, shall pay- — 

  

(1) except for month of march, an amount equal to actual amount of tax payable by him for 

the every month of a year on or before. the 6th of the next month; 

(2) the actual atnount of tax payable for the first 25 days of the month of march of a year on 

_ or before the 30th March of the year and the. balance of the amount ‘of tax due from him 

‘of the rest of the nionth on or ‘before 6th of the next monitl vo 

| 2. This notification shall be effective from & 2\ 42 1 

  

” , . By order and in the name of Governor of Madhya Pradesh, 

ARUN PARMAR, Dy. Secy. 

  

Preise, aso der der at, Termes arr reals ala YRonera, Wore A alka dem wartfert—2017.


